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0.A. 82/89

DATED THE TUESDAY THE FOURTEENTH DAY OF FEBRUARY
NINETEEN HUNDRED ARD EIGHTY NINE ' A

" PRESENT
HON'BLE SHRI G. SREEDHARAN NAIR, JUDICIAL MEMBER

-]

&
>HON'BLE SHRI N. V. KRISHNAN, ADMINISTRATIVE MEMBER
‘Mrss Thankémani;Madhavan . Applicant
TVs;

1. The Controller .. General of Defence.
Accounts, R..Ke Puram, New Delhi

‘2. The Joint Controller of Defence )
- Accounts (Fund), Meerut and

3. The Controller of Defence Accounts . '
- (Navy), Fund Cell, Bombay ‘ .« Respondents

Shri V. Rajendran A ) Counsel for
‘ ‘ the applicant

Mr. P. V. Madhavan Nambiar, SCGSC Counsel for
) respondents
ORDER

Hon'ble Shri G.'Sreedharan Nair

Heard counsel for the applicant. Tﬁe application
is admitted.
2. - Sinqe cobies.of the application and the documents
have been served on the Senior Central vaernmept'Standing
Counsel and as the mgtteriinvolved in the application
can be straightaway resolved, we propose to dispose of

the original application itself.
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3. The applicant’a Lowgr Division Clerk attached to
the Naval Armament Depot, Alwaye, complain\§ that there
afe some discrepancies in her Géneral Provident Fund
Accoun£ and that her request for settling the discrepancies

haé not been considered déspite the representations made

by her to the second respondent on 9.7.1987 and to the
4 .

first respondent on 16.1.1988. According to the applicant,

she is eagerly waiting for a settlement so that she can

_ draw an advance from the account for the purpose of

buiiding a house.

4. In the circumstances of the case, we hefgby direct
the respoﬁdénts ; & 2 to qoﬁsider the aforesaid‘represen-
tations submitted by the applicant and dispose them of

as expeditiously as possible; at any rate, not later than’

two months from the déte of receipt of a copy of -this ordér.

Se | The original application is dsposed of as above.
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(N. V. Rrishnan) (G. Sreedhapefi Nhir)
Administrative Member _ Judicial Member
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